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IDr, (Shrirpati) Najma Heptulla]
12. Shrimati Mohinder Kaur

13. Shri Shiva Chandra JTha
with instruction to report by the first
week of the next Session.”

The motion wds negatived.

THE VICE-CHAIRMAN. [DR. (SHRI-
MATI) NAJMA HEPTULLA): I shall
now put the motion moved by Shri Jagan-
nath Kaushal to vote.

SHRI LADLI MOHAN NIGAM (Ma-
dhya Pradesh). This i8 a motion moved
by Shri Jagannath Kaushal not in his in-
dividual capacity but as a Minister for
Law. You should say, “Minister of
Law”. These are formalities which have
to be observed,

THE 'VICE-CHAIRMAN (DR. (SHRI-
MATI) NAJMA HEPTULLA). All
right. We will put the nomenclature,
Shri Jagannath Kaushal, Minister of Law.

I shall now put the motion moved by
Shri Jagannath Kaushal, Minister of Law,
to vote. The question is:

“That the Bill further to amend the
Societies Registration Act, 1860, ag in
force in the Union territory of Delhi,
ag passed by the Lok Sabha, be taken
into consideration.”

The motion was adopted.

THE VICE-CHAIRMAN [DR. (SHRI-
MATI) NAJTMA HEPTULLA}: We shall
now take up clause-by-clause consideration,
Clauses 2 and 3 were added to the Bill.
Clause 1, the Enacting Formula and the
Title were added to the Bill,

SHRI JAGANNATH KAUSHAL: Ma-
dam, I move:

“That the Bill be passed.”
The question was proposed.

SHRI SHRIDHAR WASUDEO DHA-
BE; Madam, 1 only want to make one
point, At page 2 of the Bill, the Minis-
ter hag used the words ‘“Sports and
Games.” 1 would like to know what dis-
tinction he makes between sports and
games because it will create more legal
somplications afterwards.

[ RAJTYA SABHA ]
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SHRI JAGANNATH KAUSHAL:
These are two different words, obviously.

SHRY VISHVAJIIT ©  PRITHVUIT
SINGH (Maharashtra). Sport is sport
and Minister-baiting is game!

THE VICE-CHAIRMAN [DR, (SHRI-
HEPTULLA)]: The
question is:

“That the Bill be passed.”

The motion was adopted,

THE APPROPRIATION (NO. 4) BILL,
1983

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PAT-
TABHI RAMA RAO). Madam Vice-
Chairman, I beg to move:

“That the Bill to authorise payment
and appropriation of certain further
sums from and out of the Consolidated
Fund of India for the services of the
financial year 1983-84 as passed by the
Lok Sabha, be taken into considera-
tion.”

While moving this Bill, Madam, I must
say that the Bill arises out of the Supple-
menatry Appropriations charged op the
Consolidated Fund of India and demands
vgted by the Lok Sabha on 16th August,
1983. The total amount provided in the
Bill is Rs. 636.56 crores of which Rs,
43.73 croreg is ‘charged” on the Consoli-
dated Fund of India and the balance of
592.83 crores has beep voted by the Lok
Sabha on 16th August, 1983,

The  additional requirement  of
Rs. 636.56 crores comprises Rs. 325.90
croreg for transfers to State Governments,
Rs. 21.10 crores for loans to Foreign
Governments, Rs. 21593 crores for re-
lease to  Public Sector  Enterprises,
Rs. 10.60 crores for Union  Territory
Governments and  Admnistrations and
Rs, 63.03 crores for other expenditure.

Rs. 290.00 crores of this provision rep-
resent transfer to the concerned imple-
menting Ministries from the lump sum
provision for bettey performance by Stote
Governments, etc., made in the orieinal
Budget in Demand No.“42—Transfers to
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State Governments” of the Ministry and
thus does not represent additiional expen-
diture, The other provisions would also
be offset to the extent of Rs. 46.90 crores

by related receipts and recoveries. The

net outgo on account of these Supplemen-
tary Demands would thus be Rs. 299.66
crores,

As the details of the Supplementary
Demands are available in the documents

[ 22 AUG, 1983 )
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laid on the Table of the House on' 8th
August, 1983, I would not burden the
House with further details. However, I
wounld answer any pointg which  hon.
Members may raise during the debate.

Just before I conclude, Madam, if you
permit me, I would like to give the break-
up figures for the convenience of hon.
Members,

(Rs. Crores)

1. Gross expenditure as per Supplemsntary D mands 636.56
2. Amount provided in the Supplementary Demands aé grants to States/UTs
for five schemes for which a lump sum provision had already been
made in the origin budget . . . . . 290.00
The break-up of this figure is :
—  Rs, 125 crores for Agriculture (Small and Marginal Farmers)
—~  Rs. 50 crores for Department of Power for improved perfor-
mance of Electricity Boards and Publjc Sector Undertakings ;
-~ Rs. 25 crores “or Irrigation (Field Channels) ;
— Rs. 75 crores for Rural Water Supply Schemes ; and
~— Rs, 15 crores for Slum Improvement Schemes,
SHRI HAREKRUSHNA MALLICK (Orissa) i Only.
SHRI PATTABHI RAMA RAO : So far.
3. Miscellancous recoveries of expenditure within the financial year (in-
cluding loan of Rs. 42.50 crores to States for short-term agricultural in-
puts to be recovered within the financial year) . . . . 4690
.4. Net cash outgo due to Supplementary Demands . . 29966
The major items for Rs. 299.66 crores are given below:

PLAN ctltsr-cs
-— Investment in Vizag Steel Plant 150 -00
-— Investment in Paradeep Phosphates Ltd. . 27°'g0
— Loan to Dredging Corporation of India . , . 7°19
—% Subsidy to New Industrial Units in backward areas . 25 <00
— Expansion of T.V. network . . 20 -29
— INSAT (Communication Satellite of Department of Space) . . 904
-~ Bhabha Atomic Research Centre . . 597

T ToTat: Rs.

245 '13 crores
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NON-PLAN
— Wheat loan to Bangladesh
~— Loan to HEC, Ranchi .
—_— Lo'an toDTC .

guarantee to KFW) .

Stanton Pipe & Foundry Ltd.  *.

TorarL .

Thus, Plan 4 Non-Plan
Other Misc. Expenditure

. . -

Total Net Cash Outgo .
The question was proposed,

SHRJ R. R. MORARKA (Rajasthan):
Madam Vice-Chairman, I am grateful to
you for asking me to begin this debate on
the Supplementary Demands. The Ap-
propriation (No, 4) Bill relates to the
Supplementary Demandg presented to this
House. The Demands are of Rs. 636.56
crores as againsy Rs. 2262.61 crores last
year. To that extent, I must say there is
an improvement in the budgeting technique
of the Government. Now, Madam, out of
these Rs. 636.56 crores Rs. 300 crores were
already voted by Parliament ap the time
of the annual! budget, and that amount is
now being reappropriated amongst the
various demands. Then there are some
related receipts and recoveries, as the
Minister stated just pow, amounting to
Rs, 46,90 crores, which leaves a net addi-
tional expenditure of Rs, 299.66 crores.
So really speaking, Madam. ...

6 PM

SHRI VICE-CHAIRMAN [DR. SHRI-
MATI) NAIMA HEPTULLA]: Please
go mhead,

SHRI R. R, MORARKA:. 1 will go
ahesd when Madam is free.

THE VICE-CHAIRMAN [DR. (SHRI-
MATI) NAJMA HEPTULLA}: I am
not going to answer your questions. The
Minister is going to answer them,

[ RAJYA SABHA }

l

(No. 4) Biil, 1983 468

R, Crores -
2010
. . . . 5.00

500

Loan to Visveswaria Iron & Steel Ltd. (Payment agamst Govt. of India

. . 117

Purchase by SAIL of shares held by British Steel Corporatxon in IISCO

. . . 4827

293 "40
6-26

299.66

SHRI R. R. MORARKA: No, Madam.

It would be a great homour if you hear
me,

SHRI VICE-CHAIRMAN ([DR. SHRI-
MATI) NAJMA HEPTULLA]: I am
hearing you. I was telling him his time.

SHRI R. R, MORARKA. Really, the
additional expeaditure for for which Par-
liament is required to vote is Rs. 300
crores, Now I want to make a sugges-
tion. And I hope the hon. Finance Minis-
ter will consider it and if found possible
he will implement it. And that j5 that
these related receipts and recoveries
amounting to Rs. 40.90 crores have not
been mentioned anywhere in the doco-
ment which has been presented to  the
House, I hope, for the convenience of
the Members, to understand this thing,
wherefrom you have got the receipty and
recoveries, how this saving has been pos-
sible, how you have taken credit of Rs.
40 crores, it would be very helpfuy  if
a separate table is given in this book
which has been presented to the House
so that Members can appreciate and can
make their comments more intelligently.

Now, Madam, my first point of criticism
is that the information given in justification

of the various demands is inadequate, in-
complete,

Madam, may I illustrate my point?
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THE VICE-CHAIRMAN [DR. (SHRI-
MATI) NAJMA HEPTULLA]. I think 1
will keep on looking at you so that you
feel that 1 am hearing you.

SHRI R, R. MORARKA: Madam, 1
may become nervous.

THE VICE-CHAIRMAN [DR. (SHRI-
MATI) NAJMA HEPTULLAQJ: 1 shall
attention I will keep looking at you.

SHRI R. R. MORARKA: May I
illustrate my point with two or three ex-
amples. The first one is at page 5 of this
booklet. Madam, ft reldtes to the PaFadéep
Phosphates Limited, Madam, you will see
that - they say:

“Owing to varjous - factors the cost
estimate has gone up. The compaiiy has
prepared the detailed revised cost esti-
mates which are under scrutiny in the
Government,”

But by howmuch they have

gone up.
nobody knows. They are still under the
scrutiny of the Governmient. The Govern-

meng itself not satisfied, and yet they have
come to Parliamien; for Parllamentary
sanction. Madam, I think in faifness to
Parliament, they should have examined this
thing, should have told ug howmuch esti-
mates have gone up and why. -And then
they should come to - Parliament for the
sanction

Now, the second example which is more
importan; is on page 17. Madam, they
want Parliament to vote Rs. 25 croreg more
for subsidies. And now let me read the
narration which ‘the Fifiance Ministry has
given:

“Budget provides Rs. 23.20 crores for
subsidy to mow industria) uniss ¢ ap in
selected backward areas. The scheme has
been liberalised with effect from  1st
Apr#®, 1983 and more areas have been
brought in its fold and the amount of

_ subsidy hag also been increased. The
. scheme has been extended upto 31-3-
1985.”

Now, Madam, in what way has this scheme
been liberalised? What are the areas to
“which you have extended it? What is
the additional amount you are gong to
give? Why are you keeping Parliament
in dark? You want Parliament to vote

[ 22 AUG._1983 1
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another Rs. 25 crores in addition to
Rs. 23 crores which you have got at the
time of the Budget, and gtill you do not

want to tell us why you want it, You
only say that the scheme has heen
liberalised,

Now, Madam, my third example is on
page 20. Here again the Minister wants
Rs. 25 crores, The narration given is:

“An amount of Rs. 25 crores  has
been allocated "out of the above amount
for the construction of field channels
under the Command Area Development
Programme (CADP). Such construc-
tion will help in expeditious and full
utilisation of the potential created by
major and medium irrigation projects
and thus, jead to productive use of in-

vestment already made in the irriga-
tion projects.”
14 is a very misleading statement, Mr.

Minister. Full utilisation of the potential
created? No, The unutilised potential is
more than four million hectares, And,
according to your own statement in the
other House, you are going to cover oaly
2.5 lakh hectareg by this additional
amount. But on, gets the impression
from this tha; you want Parliament to
give you Rs. 25 crores so tha: you will
make full use of the tinutilised irrigation
potential. My point, Madam, is that when
you come to Parliament gnd whén ‘you
give thig information and ask for such
large amounts, yodi owe it to Parliament
to give them full, complete and correct
information to justify your demands, .I
would leave this thing here and go to my
next point, C

Madam, as I sdid, the net additional
expenditure is Rs, 299.66 crores, out of
which the Jargest amount goes to public
sector undertakings, namely, Rs. 215.93
crores. I would, therefore, like, with your
permission Madam, {0 say something in
detaii about this allocation to public sector
undertakings. The first is Rs. 150 &rores
to the Visakhapatnam Stee! Plant. Now
the budget provision for this particular
project was Rs. 187 «crores, and this
amount was given in the’ month of April
this year. Tt ig not stated in he narration
as to how the estimate of the work has
increased. You want this amount, you
say, because the tempo of the work has
the commitmen; has
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increased, Please, for God’s sake, tell us,
what is the tempo of the work, what are
your exact commitments and how you have
made them. I think it would have been
better if you could have justified it by
facts ang figures and asked for this large
amount of Rs. 150 ¢trores for this single
project. In any case, Madam, I would
say that this is a case of poor budgeting.
Three months ago. they said they requir-
ed Rs. 180 crores. Now they say they
require an additionmal Rs, 150 crores.

Take another case, the Paradeep
Phosphates  Limited: NoW, a8 I have
already said, théy have not told us by
how much the estimates” have £one up
and how ¢hig demand for additional funds
has come. But apart from that, the
budge; made a provision of Rs. 10 lakhs
only. And within three to four months,
you have come anq asked for Rs. 28
crores, that is, an additiona} amount of
Rs. 27.90 crores. Why ? This is again
an example of poor budgeting

Now, Madam, take an importan; pro-
ject, the Heavy Enginerring Corporation.
You are giving them Rs, 20 crores, and
what do you say? “To enable it to tide
over its difficultieg arising due to heavy
losses during the last year and the first
four monhg of the current year.” Mr.
Minister, what are the losses for the last
year? Have you told us? What are
your losses for the current year, in four
months? You want Rs. 20 crores from
Parliament for a non-Plan loan to this
Corporation which is ‘a perpetually sick
child—nothing is done about it; T would
come to those facts a little later—and
yet you want Parliament without telling
them full facts, to vote a sum of Rs, 20
crores, Madam,. ..

THE VICE-CHAIRMAN [DR. (SHRI.

- MATT) NATMA HEPTULLAJ: 1 am be-
ing replaced by another Madam.

[The Vice-Chairman (Shrimati Margaret
Alva) in the chair]

SHRI R. R, MORARKA: Thank you,
Now, from the Annua] Report of this
Corporation for the year 1981-82, which
is the lates available here in the Library,
the present capital of this Corporaion is

[ RAJYA SABHA }

Rs. 163.57, crores, Madam, kindly mark
the figure, Rs. 163.57 crores. And the
accumulated losses of this Corporation are
Rs. 278.77 crores. That means, not only
hag the entire capital been wiped out, but
even loang to the extent of Rs. 115
croreg have been eaten away. Even aftcr
the existence of 23 years—and this cor-
poration has. been in production for 23
year&—-th& capacity utilisation of this cor-
poration is extremely low, less than 23
per cent. Ip the yéar 1981-82 the instal-
ed capacity for a particular item was
17,740 MT a5 against which the actual
production wag only 1,189 MT. Similar1y,
the installed capadity Por structurals wa3
25,000 MT and the 4cthal production wa¥
1,748 MT. With ¢his amount of ufilisa-
tion of capacity, Mr. Minister, can it ever
become viable? You go on giving money,
you go on pumping money, but its sick-
ness would never be cured. Even today
when the demang for machinéry and
equipment in this- coufitry is mofe than
what we expected, yodr 77 per cen; of
the capacity of this huge project i3 un-
utilised, lying idle. ‘Las; year there wik
some hope, they <hid that the losses have
decreased from Rs. 49 crores to Rs. 25
crores. But then if one reads further,
one findg that the  jmprovement wa$
mainly due to interest subsidy of more
than Rs. 15 crores. So, instead of
curing the real ailinent-of this projéct, of
thiy corporation, vou are only pumping
the tax-payer’s money. Twenty five vears
have passed and nothing has béen doTHE.

Now I come to the next conforation
which is the Delhi’ TFansport Corporation.
Rs, 5 crores were given at the time  of
the Budget. Another Rs, 5 crores they
want now. And why?  Because it is
making heavy Josses. This is a ways and
means advance. Now, at the time of
the Budget they told us that a revision
of the fare strucure of this corporation
was under consideration and they hoped
at that time tHat the fare structure would
be revised and the losses would be contain.
ed: In the Public Undertakings Committee
the then Secretary of the Ministry assured
that this matter would be decided one way
or the other and a decision taken, This
question of fare revision is waiting with
this Min'stry for more than 3 to 4 years
Why don’t you take a decision, Mr. Min-
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ister? Because you find it easy to go  on
pumping money rather than deciding the
matter once and for all! (Time bell rings)
Now, I will give you some very interesting
figures, The tctal Joss in 1981-82 was
Rs. 49.22 crores; the working loss alone
was Rs. 19.78 crores; the: accumulated
loss Rs. 207.19 crores; Government
loans with overdue interest Rs. 256.07
crores; and the  interesting thing
is that the capita] of this corporation
is only Rs, 38,12,785, How, Mr. Minis-
ter, do you ever expect this corporation
to stand on its own legs? With a capital
of Rs. 38 lakhg and .annual loss of about
Rs, 50 crores, what do  you expect?
It is imperative for you to reorganise
the finances of this  corporation,
a public utility corporation, and the
sooner you do it, the better,

Now, Madam, 1 do not want to strain
your kindmess, since you have already
rung the bell, I would only conclude by
mentioning one very interesting case, and
that is the case of a party to whose cre-
dit, Madam, there are more than five
known major scandals, Madam, They are:
First, import of oil in stainless steel con-
talners with a view to smuggling stainless
steel sheets thus avoiding import duty to
the tune of crores of rupees. Second,
import of stainless steel angles avoiding
the payment of proper rate of import duty
and benefiting to the tune of crores of
rupees. Third, fraud by making big in-
surance claimg by sinking two cargo ships
with valuable _cargo. Four, ante-dated
letters for the import of edible oil under
OGL after the date when this item was
withdrawn from OGL with the connivance
of the major nationalised bank. Five, im-
port of beef tallow worth several crores of
rupess without any import licence, and a
fine of more than one crore has been
imposed and presumably paid.

Madam, the question is this: How can
they go on perpetuating these frauds with
immunity? How have they acquired this
immunity? Do they have very high con-
nections or are our laws inadequate or is
our administration so weak? Or Madam,
has the system under which we operate
become so corrupt?

© [ 22 AUG. 1983 }
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SHRI VISVAJIT PRITHVIIT SINGH
(Maharashtra): Madam Vice-Chairman.
no one would dispute the recemt trend in
the Govemnment towards an economy
drive as has been pointed out by Shri
Morarka also. Care, however, will have to
be taken so that developmental expendi-
ture ig not sacrificed, if the drive is taken
too literally. In this context, the following
few approaches might. be worth reflecting
upon:— '

(a) Economy has to be effected and
due cuts made in the non-Plan expendi-
diture. For example, ecomomy in the
creation of new posts, telephones, air
travels, etc. and not in the Plan expen-
diture.

(b)Budgetary provisiong relate to a
period of a single year and, therefore,
no balance is necessarily carried over
in the next budget leading to some kind
of a snowballing effect in the budget.
However, for this I shall give certain
examples later. But what is material s
that as a result of the meagre provisions,
the gestation periods of the various pro-
jects get adversely affected progressively
which goes to increase the total cost due
to price escalation and on account of
these advemely affected and elongated
gestation periods, social benefits do not
accrue in the expected time whereby
the social imbalance is perpetuated. I
will confine myself, Madam Vice-Chair~
man, to the problems of Maharashtra.

Based upom the natural gas available
from the Bombay High and brought to
Uran by the ONGC, the Government of
India, in February 1982, decided to estab-
lish a petrochemical complex in Nago- |
thana in Raigad district. The State Gov-
ernment has already initiated action to
provide all infrastructural facilities re-
quired for this project. However, the pro-
ject is yet to be cleared by the Public In-
vestment Board for which the Daputy
Chief Minister had addressed a letter on
7-5-83 to the Unionm Minister for Energy
requesting him to expedite pecessary
clearance. Also, Madam, out of the natu-
ral gas explored in the Bombay High and
brought at Uran by the ONGC, the State
Government had requested the Govern-
ment of India in June 1982 to make avaib
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able 32 million cubic metres of natural
“gas per day for various projects and also
for domestic, commercial and induptriat
consumers in Bombay City. The Govern-
ment of India has so far allocated 13-14
million cubic metres of natural gas per day
for RCF, Trombay and Thal, Deepak
Fertilizers, Toloja, LPG production, Tata
Thermal Station and MSEB, Uran. How-
ever, the Government of India has not yet
communicated its decision relating to the
remaining requirements. With the avail-
ability of natural gas in Bombay High,
the Government of India has decided to
set up ten fertilizer units of which four
will be in UP and one will be in MP. It
has also been propoked to lay a pipeline
from Surat to UP via the Western Rail-
way route, Now it ig understood that the
first fertilizer plant will be set up at Jagdish-
pur in Eastern Part of Uttar Pradesh. It
would, therefore, be fit if the proposed
pipelines were laid along the Tapti Rail-
way from Surat to Bhusawal and ihen on-
wards by Central Railway route, so that it
will be feasible to provide Natural Gas
for a fertilizer plant or any othcer Gas
bajsed industrial unit which could be set up
in the industrially backward regions of
Vidarbha and Marathawada.

Now, T would like to quote from a do-
cument circulated by the Chief Minister
of Maharashtra for a meeting with the
Members of Parliament from Maharash-
tra:

“Maharashtra is the largest producer of
cotton in the country. It produces about
16 to 18 lakh bales as against the national
production of about 80-85 lakh bales.
Maharashtra also has a large numbes of
powerlooms (1 lakh) and haopdlooms
(80,000) bunt the production of yarn in
the State is only about 42 million kgs. as
against the estimated requirememnt of about
192 million kgs. Taking into account the
availability of cotton on the one hand and
the reuirement of yarn on the other hand,
the State Government had decided to set up
40 cooperative spinning milly of 25,000
spindles each during the Sixth Five Year

Plan,
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“The new cooperative spinning mills
were expected to be set up with finam-
cial apsistance from the National Coope-
rative Development Corporation. NCDC
has approved 4, (only 4) new coope-
rative spinning mills—one each at Nag-
pur and Parbhani and two at Solapur.
These mills are under active implemen-
tation. However, NCDC has expressed
its inability to assist any further projects
of new cooperative spinning mills,

“In view of the difficulty expressed
by the NCDC in financing any more
mew cooperative spinning mills, the
Government has perforce decided to take
up, in the first stage, the setting up of
16 more cooperative spinning mills
which will be assisted entirely from the
State’s resources. - Taking into sccount
the available resources and the require-
ment of funds, the State Government
has decided that these 16 mills will be
given Government share capital comtri-
bution in the ratio of 1:3 as against
the ratio of 1:9 which is admissible to
the mills approved by the NCDC. How-
ever, if any of these mills are subse-
quently approved by NCDC, financial
assistance will be given in the ratio of
1:9. This will be possible only if the
Central Government can be perstaded
to make additional resources available
to the NCDC for this programme.”

I would like to mention here that ome
of these mills i a weavers’ cooperative as
opposed to the various growers’ coopera~
tives and hence deserves special treatment.

* The present decade is being observed as
th International Water and Sanitation De-
cade. The Nagpur Municipal Corporation
has drawn up an ambitious Water Sup-
ply and Sewerage Improvement Program-
me at an estimated cost of Rs. 44.15 crores
proposed to be implemented over six years
starting from 1982-83.

st sreft wizwm v (wew
¥2w): fag FT qgAy FAT UATSE 22

st farafwm gwitfem fqg @ 3ay
AT UAET & 7 gew WE A€A
qFAT UISE 3 a1 Agt {1 oEiEs g
W e @A .,
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THE VICE-CHAIRMAN (SHRIMATI
MARGARET ALVA): You don't worry.
You continue speaking.

SHRI VISHVAIIT PRITHVIIT
SINGH: I want to clarify to him that if
I am quoting I am difinitely allowed to
read. If 1 am quoting figures, I gn: allow-
ed to read. And even if I am giving a
speech I am allowed to read, if I feel like
it. It is may privilege if I want to read.

MISS

SAROJ KHAPARDE (Maha-
rashtra): It is al] right.
SHRI  VISHVANT  PRITHVDIT

SINGH. How 1 was not going to read. But
now I am going to hold it in my hand
and read it out. (Interruptions)

The NMC is in a position to bear only
20 per cent of the project cost, amounting
to Rs. 8.80 crores. The State Government
has provided 3 crores for the same pro--
ject in its Sixth Five Year Plan, Thongh
the rest of the finance amounting to over
Rs. 32 crores is available to commercial
banks who are willing and able 1o  ad-
vance this money, the Reserve Bank has
directed them not to do so since, accord-
ing to the RBI. this is a traditional func-
tion of the Corporation and not a com-
merctal proposition.

The State Finance Minister has written
{0 the Union Miniser of Finance in his
Jetter dated 13-6-1983 requesting him to
persuade the Reserve Bank of India to
provide the necessary permission. I would
strongly urge the Honble Minister to look
into this matter and expedite the relevant
permission.

While upon the subject of Water
Supply and Sewerage, the Bombay Munici-
pal Corporation had undertaken a similar
project with World Bank  assistance in
1974, And an agreement was signed bet-
ween the Government of India, the Gov-
ernment of Maharashira and the Municipal
Corporation of Greater Bombay involving
an ussistance of 55 million US dollars. I
will once again quote from the documents
circulated by the Chief Minister:—

“In terms of Section 3.01(b) of the
Development Credit Agreement  read
with Section 2.03 of the Maharashtra
Agreesnent, the entire proceeds of the

[22 AUG, 1983 ]
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credit were required to be passed on to
the Bombay Municipal Corporation
through the Government of Maharashtra
on certain terms and conditions, The
request for passing on the entire credit
was, however, not accepted by the Gov-
ernment of India on the ground that

_benefit of such aid is not available to
all the States.”

This approach of the Government of
India has placed the Bombay Municipal
Corporation in a difficult position. Under
the financing pattern agreed upon with the
ID.A. the cost of the project was 10 be'
borne by the Bombay Municipal Corpora-
tion up to 40 per cent from its own resour-
ces, 30 per cent Government of Maharash-
tra and 30 per cent Government of India,
Thus, for Phase I af the Project, the Gov-
ernment of India was to have passed on Rs,

. 45.05 crores while it has passed on only

Rs, 23.22 crores. The burden of raising
the additional resources was thus left to

be shouldered by the Bombay Municipal
Corporation.

1 will now come to the snowballing eff-
ect. The cost of Phase IT of thr Water
Supply Project which was estimated ar Rs,
354 crores has now gone up to Rs. 64(
crores due to high escalation in the cost
The share of the World Bank to the pro
ject cost has been fixed with reference tc
the proect cost of Rs. 354 crores and esca
lation to the tune of nearly Rs. 246 crore
is required to be borne by the Bomba
Municipal Corporation and the State Gox
ernment in addition to the share of the co
which was to be borne by thém as per tt
old cost. In view of this position, ¢t
finance of the Bombay Municipal Co
poration has come under great strain a
they need to be helped to the maximu
extent possible both by the Government
India and by the Government of Mal
rashtra, The then Chief Minister h
therefore, addressed a letter dated
Januarv, 1983, to the Union Minister
Finance requesting him . to release
balance amount of Rs, 22.83 crores to
State Government for being passed or
the BM.C. The Union Minister
Planning had informed the Chief Min
by his letter dated 12.1.1983 that he
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looking into the matter. The Finance
Ministry has also been reminded of this
on 2.5.1983. May I request the hon.
Minister to kindly expedite this matter,

Before closing 1T would like to mention
the unprecedented flood situation in  the
State which is still contipuing. Over a
hundred and twenty-five persons have died
and 21 are missing in various Districts. I
do pot have the present day exact figures
but a few days ago the district-wise
position was:

District Dead  Missing
Latur . . . 10 ~-
Parbhani 9 -
Bhir . . . 2
Aurangabad . . 3 $
Nanded . - 29 5
Yavatmal . . 8 3
Akola . . . 6 1
Buldhanai . . 1 2
Amrawatl . . 1 2
Chandrapur . . - I
Vardha . . . 3
Kolhapur . . . ¥
Ahmed Nager . 8 o
Sindu Durg . . I

Ratnagiri 3 1
Raigarh . . 1 2
Thane .. 5 -

Tremendous damage has also been caus-
ed to houses and to agricultural land.
Avpart from the rivers, various major dams,
as has been stated by the Minister of
Irrigation in his statement today, such
15 the Nizam  Sagar, Khadakwasla,
{ukadi, Pawana, Chinchgani and Ujjani
Jams have also overflown flodded
ountless acres of agricultural land.
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Each time the State Government makes
a request for aid, only a portion is granted.
This again has a snowballing effect with
the lossés over the years amounting to
hundreds of crores which becomes a heavy
burden upon the State’s resources. I am
gratified to learn that a few days ago when
the Chief Secretary 'to the State Govern-
ment had sent an  wrgent telex
to  the Minister  for  Agriculture
for Rs. 15 crores for aid for
the flood victims, immediatqly an amount
of Rs, 5 crores was granted. This great
alacrity shown by the Governmeat is per-
haps fantastic. And that is why the amount
of money which was distributed has been
much higher than what it would have been.,
I could discuss the problems of Maharash-
tra for hours together. But shortage of
time compels me fo stop now with a
fervent appeal to the Central Government
to consider the appeal of Maharashtra for
more funds in a sympathetic way so that
the aspirations of my  State, very aptly
named Maharashtra because it has contri-
buted so much to the nation, which ~ are
yet unrealised even after more than 36
years of independence, may be finally
achieved.

SHRI LADLY MOHAN NIGAM: On a

pomt of information. For my knowledge,

I want to know whether it is a total quota-
tion,

THE VICE-CHAIRMAN (SHRIMATI
MARGARET ALVA): He has made it.
clear which wag a quotation and which
was not.

SHRI LADLI MOHAN NIGAM: Should
his whole speech be taken as a quote?

THE VICE-CHATRMAN (SHRIMATY
MARGARET ALVA): No.

SHRI VISHVANIT PRITHVIITT
SINGH: T have made three different quota-
tions, 1 have mentioned where they are,

THE VICE-CHAIRMAN (SHRIMATI

- MARGARET ALVA). He has made very

clear whigre the quotation begins and
where it ends.

Now, Shri Nirmaj Chatterjee.

SHRI NIRMAL CHATTERJIEE (West
Bengal): Madam  Vice-Chairperson. ..
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(Interruptions) The Minister may not reply
to the points raised.

THE VICE-CHAIRMAN (SHRIMATI
MARGARET ALVA). He wanted your
name.

SHRI PATTABHI RAMA RAO: 1 did
not catch her calling you.

THE VICE-CHAIRMAN (SHRIMATI
MARGARET ALVA): He has taken note
of your name. You please stary speaking
Mr. Nirmal Chatterjee.

SHRI NIRMAL CHATTERJEE: This
part of time which has gone should not be
taken into my account,

Madam, now I will begin with a quote
from the Finance Minister’s Speech, In
Part B, page 46, towards the end, when
he was making his Budget Speech, he was
taking credit. He was comparing the fact
that in 1982-83, the Budget deficit was
only Rs. 1935 crores, and that the pre-
sent Budget deficit—inititally, without the
changes in taxation proposed in the Budget
at that time, that is, on the basis of the
existing rates of taxation—would be Rs.
2,250 crores. He said, and I quote: “The
Budgetary deficit at the existing rates of
taxation would be Rs, 2250 crores.” This
compares with Rs. 1935 crores in  the
earlier year, Then he says, and I quote:
“The proposed tax measures, taken together
with the relief and concessions, are esti-
mated to yield net additional revenues of
Rs. 615.35 crores to the Centre, etc.” Then
the Budgetary deficit would thus get re-
duced to “Rs. 1565 crores which., hon,
Members would agree, would not put un-
due strain on the economy.” ie. Rs 1565
crores compared to Rs. 1935 crores. Now,
with this Supplementary Budget, the pro-
posal is to add another Rs. 300 crores to
this. That brings us to Rs_ 1865 crores
which is comparzble with the figure of Rs,
1935 crores.

1 will also draw the attention of the
House, through you, Madam, to the fact
that this is still a Supplemenary Budget
and one does not know what the Revised
Estimates have in store for us. Now,
T am drawing attention to this fact only to

- highlight that the budget deficit continues to
be on as high a pitch as it was in the past
with this difference, the difference is, that
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for a variety of reasons including a lar-
ger trade deficit last year the Finance Minis-
ter could claim that the prices, according
to him, were wunder control. Even that
claim is no longer possible this year, as
we know from the discussion which took
place only a few days ago. The pressure
on prices this year, for reasons once again
unknown, is more than in the last year.
And, added to that if the deficit is of this
order T wonder what js in store for the
people at large for the subsequent part of
this financial year. There is an alternative,
The alternative is that in a supplementary
budget, once again, say, in the winter ses-
sion, if the Lok Sabha is not dissolved by
that time, there will be fresh impositions
of taxes, anmd once again, Madam, I ap-
preciate that that will further swell the
inflationary pressures. I say so because al-
ready because of certain peculiarities in our
laws we see that even when Parliament is
in session, the Finance Ministry does not
hesitate to alter the rates of excise duties.
It is a very strange system that even when
the Parliament is in sessicy and even when
whatever has been proposed in the Budget
and which has been sanctioned, throughl
the executive fiat rates of excise, rates of
customs duties can be changed and if we
see the papers of last week only, would it
surprise us to know that the changes in
excise duties are in the direction of reduc-
tion in the case of Iuxuries like TV sets
in the name of development of electronics?
The excise duty on colour TVs and videos
has been reduced. Tt would ultimately .
mean that the collection of excise duties -
from such luxury items would be reduced.
And, if, therefore, the Finance Ministry
tries to cover up this additional defiicit by
Rs. 300 crores, he will be coming before
us to tax the essential commodities and
that will once again mean adding further
to the inflationary pressures.

Now, T will also indicate the state of
the economy ip the context of which. and-
oblivious of which, the Finance Ministry
is behaving.. Now, if we see the grants,
there is an interesting item, In the grants
one item says that a loan to subsidise fer-
tiliser consumption to the States would he
given. T will remind he Homse, through
you, Madam, that it is one of the claims
of the Finance Minister that if the IMF is
constraint on him in terms of subsidies, he
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proudly says, why is it that he is giving
subsidies to fertilisers? My humble sub-
mission is that it is not for the benefit of
our agricultural population, The fertili-
sers, a major part of which is imported
and manufactured by the  multinationaly
and which is imported at a tremendously
subsidised cost and dumped prices, com-
pared to the manufacturing prices at home,
are still not being sold because the consu-
mers of these fertilisers arg brought to a
situation where they no longer can buy the
fertilisers at these prices. And, therefore,
I will say that it is the dictate of the IMF
that unless the IMF loan can help sell the
products of the multinationals of the world,
what is the use of the IMF loan? And,
therefore, Madam, our economy, whose
market has sunk to this extent, is forced
to give additional loans and therefore this
additional grant has to be brought forward
before Parliament,

I do not have much time, But in view
of the facts that the market is shrinking
while simultanecously prices are rising, I
want to know what the state of the econ-
omy is. People are unable to purchase
commodities and yet the prices are rising.
What is the explanation? The explana-
tion lies in the entire financiai policy of
the Government. What is that  policy?
That policy is that within the country,
rou have to have a kind of development
which initially will begin by sayng that it
s the commanding height of the economy,
ind therefore, it is the Government’s de-
sartmental undertaking. In a few days,
B a few weeks, it will be modified in the
ame of the production not going up, that
tt us have public sector corporations. In
mother few days or few weeks, it will
e suggested that even the public sector
orporations are inefficient; let us  have
»int sector corporations and after that, it
rould be argued, let us leave it to the pri
ate sector. And what will happen in
1aking the choice has already happened,
; you have seen. The Government s
awilling to buy products from the khadi
ctor and all kinds of reasons are there;
¢ employees are agitating that they will
» longer wear khadi and they want poly-
ter fabrics and therefore, the khadi, 60
r cent of which is purchased by different
svernment concerns, will no longer be
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sold and the people employed there wouild

be discharged. That is the newspaper re- .
port. And who will step in? The big!

textile mills will step in and this is how
we see scuttling of the khadi industry sec-
tor by the large houses of the country.
You are not satisfied even there. You
say then that you have to give subsidy
to MRTP houses; you have to give subs-
idy to FERA companies, free relaxation
in terms of the export zone areas, in
terms of the FERA companies. The con-
cession, one after another, that you dre

giving, is leading not to any economic de--

velopment of the country-at all but
leading to the amassing of fortunes, and
the outgo of foreign \exchange from olir
country. 1 am drawing this alarming pic-
ture as to what is going to happen to-
marrow. Tomarrow there will be a0
longer any IMF fund. As you know, the
IMF funds have a rate of interest which
is lower than the rate of interest available
in the international commercial banking,
and after the IMF fund is exhausted, what
is going to happen? What is happening
to our international trade? If not will-
fully, we are frequently misled by  all
kinds of figures. I find that even in the
international trade, when our Ministers
claim that we are having a better fortune,
that is not so. I submit, oil was the ex-
planation for the TMF fund. If you look
at non-oil trade our trade gap has wid-
ened. The trade gap is becoming more
unfavourable if we exclude the oil trade
and exclude our oil exports. I therefore,
say that increasingly we are going to be
indebted to the foreign sources. Once ag-
ain I refer to the World Bank report
challenging the Finance Minister’s state-
ment that not more thay 15 per cent of
our debt is equal to 15 per cent of our
exports. In fact, the World Bank  has
come out with an estimae which says that
in coming years, it is going to become 30
per cent of our export trade. That
means, the people of our country are
starving. Very lately, we have been ac-
cused of populism. Only yesterday, the
Finance Minister has accused the West
Benga) Governmeng which has collected—
he has admitted this himself—the largest
amount of funds in the last five years. The
Finance Minister accuses the West Bengal
Government because of our populist me-
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asures like, for example, equalising the
salary of the State Government employees
to that of the Central Government emp-
loyees, regarding whom a new Pay Com-
mission had to be appointed. This has
only been equalised, with the present scale
of pay of the Central Government emp-
loyees. We are accused of populism be-
cause agricultural labourers who  have
crossed sixty years and who are no lon-
ger in a position to work in the fields have
been granted pension. We are accused of
Populism because pension has been gran-
‘ted for the poor. I am surprised that the
‘Finance Minister makes this kind of state-
ment when only the other day-—whether it
is populism or whether this has been done
keeping in view the coming elections, I
do not know—the Prime Minister ann-
ounced the employment guarantee scheme.
This is a farce. Of this, there is no
doubt (Time bell rings)

SHRI HAREKRUSHNA MALLICK:
Madam, let us sit late and discuss this
a little more in detail so that thmgs would
be coming out.

THE VICE-CHAIRMAN (SHRIMATI
MARGARET ALVA): You give up your

time then. Mr. Chatterjee, have exceeded

your time. I would give you two more

minutes. ’ '
SHRI NIRMAL CHATTERIEE:

Madam, it has been said that this scheme
will cost Rs. 100 or Rs. 200 crores. But
recent estimates indicate that you will be
requiring a staggering sum of Rs. 20,000
crores for this scheme. What is popule
isff? I would like you to  consider.
When the West Bengal Government or
the Maharashtra Government, for that
matter, takes some steps in this regard,
was it for development or not? Now, Jet us
take these grants. I am giving a break-
up of these grants. This is a very pec-
uliar way in which we are making our
estimates. Your Rs. 636 crores is a
break-up of a capital expenidture of Rs.
314 crores and a revenue expenditure of
Rs. 321 crores. But your plan expendi-
ture is Rs. 535 crores. If these figures
carry any sense, it means, your plan ex-
penditure includes not only capital ex-
penditure byt also revenue expenditure,
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whose other name is development expen-
diture, May I enquire from the hon.
Minister that what the West Bengal Gov-
erement did, was it called development in
terms of the people? If this is so, why
should we be accused of populism? And
from this additional Rs. 600 crores gross
and Rs. 300 crores net, why are we not
subsidising such schemes which will have
much more impact on economic develop-
ment than anything else, than any com-
cessions given to the FERA companies,
than any concessions which you hope will
generate production and influence supply?
1 would like to conclude because I do
not have much time.

You always say that if production is
more, it will have an impact on the prices.
I would like to know from you, from
1950 till today, 1983, which are  th
items which you could not produce mort
and which are the items which you have
produced more whose prices have comy
down, If it is increased production, whicl
will reduce the prices,—this ig a time—
worn theory of economics of the 19t

» Century which you still continue to dol
ouvt—ithen, why this has not happened’
There are many Nobel laureates in econ
mics. None of them, so long as they ar
following this path of giving incentives &
the rich, incentives to the big people, t
the profit-mongers, have been able t
control inflation, have been able to li
the people up from below the poverty lin
Your biggest friends—the biggest democ
acy, not the largest one-—as recent repor
say, still have 15 per cent of their popu
ation below the poverty line. It is th
policy borrowed from them, succumbil
to their agencies like the World Bank ar
the IMF that you are following. And tt
is what leads you to come before (&
House with this Supplementary Budg
with this Appropriation Bill, in order
be revised once again towards the end
the year if in the meastime elections ¢
not overcome you.

et T ww (7 w3
JeawrEas Weied, daar S| ¢
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g owiEf ¥ W A AT AW @
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YEWF g FIF 57 FaHi 6 oA
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TR E N T aF mEd g
T oS A gEr ASEar ¥
G FT TR 99 §F &S qwedr
foer gy & & o .
. # gw ouE é‘gmm%amm
AR FT GAGT FQT §

SHRI R. MOHANARANGAM (Ta-
mil Nadu): Madam, Vice-Chairman,

~at least I am given an opportunity- to

speak on this Appropriation Bill exactly
at 6.55 and that too when you, Madam,
in the Chair are in a sleeping mood and
our Finance Minister who was also the
hon. Minister of our State of Tamil Nadu,
belonging to Andhra Pardesh, is  here.
and you, Madam, belonging to—I do
not know — Madras or Karnataka and
our hon. Minister are well versed with
the developnient and activities of our
Tamil Nadu State.

Within six months after the presenta-
tion of the Budget, again our Finance
Minister has come forward with Supple-
nitntary Demands for Grants amounting
to Rs. 636 crores. I really appreciate that
he has come forward with a very lump
sum for the economic development of this
country. As g student of Economics, I
know how the deficit finance is compen-
sated and how our Ministers are getting
money from different sources. Either they
have to borrow money from foreign
countries oy they have to  borrow
money from  our own people,
or they have to print additional curr-
ency. In all these three things, as far
as I know, we have reached our maxi-
mum, Therefore, I do not know how he
js going to finance. But I can tell you
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that even now when he has come forwurd
with a demand of Rs. 636 crores for the
development of the country from Kanya
Kumari to Kashmir, even after fulfilling
Five Plans and when we have already’
completed 50 per cent period of the Sixth'
Five Year Plan, and even after spending.

“crores and crores of rupees for our ecom

omic development, still the basic npecessi-
ties of this country have niot been fulfilled,
I do not know when we are going to ce-
ment the gap between the few rich mono-
polists and lakhs and lakhs of poor people
who are under the poverty line. Even
after, as I said, completing thres years of
~the Sixth Plan, we find that 73 per cent
of the total population of the country is
under the poverty line and 2 crores o
unemployed graduvates are just wandering
in the streets to get suitable employment

As a person coming from my State o
Tamil Nadu and as a person who belong
to the Southern part of the country, whe:
ever yi/e speak anything about our educa

tion or foed or h\,mm, OF IDads an
means of commuication, or  providin

drinking water faclities, our Ministers use
to say: “All these are State subjects”.
do not know exactly what the State sul
jects are and what are the Central subjec
and what subjects are in the Concurre
List. Year by year, fh#y are encroachi
upon the powers of the States and ¢
States have now become municipalitic
or, if I am permitted to say, they ha
become second class Panchayat Board:

Madam, when this is the position, I
not know how he is going to spend
entire amount and how he is going )
see to the equal distribution of this a
ount and how he is going to spend 1
entire money throughout the country wi
out any discrimination. He was our f
mer Minister of Tamil Nadu State ¢
when I was studying in high school
think he was our Minister there and I h
he will understand it easily if I say a
thing about the water position of
State. More than three years have
sed since we received the rains in M
ras city and for the past two years
have been discussing and speaking at
the water scarcity in Madras city. If t]
is such water scarcity in the city of D«



. 491 The Appropriation

[Shri R. Mohanarangam]

there will automatically be some revolution
and all these grievances  will definitely
be redressed. But because we are 1200
miles away from this place and by nature
we are copservaiive peopie and because
we belong to a very poor State and we
ourselves somewhat manage to bridge the
deficit and to fulfil our aspiration and am-
bitions to a certain extent, nobody bothers
about us. After spending more than 10
to 15 crores of rupees and providing
water facilities throughout the Madras city
and suburban arcas, we were in a position
to face this problem but we are not in a
position to give water for exactly 5.8
crores of people of Tamil Nadu. If any-
body says that there is water scarcity in
in Tamil Nadu, kindly do not think that
we have water scarcity only in the capital
of our State, Madras City. Throughout
the southern districts we have the scar-
city. So far we have spent more than
Rs. 15 crores for that particular  item
only. Why I am stressing this fact is
because we have already asked the Central
Government, and we have asked the Fin-
ance Minister already through our Min-
isters, through our Special Representative
and that too, through our Chief Minister-
that we need Rs. 50 croses exactly and
only for this particular purpose of pro«
viding water for the whole people of
Tamil Nadu. Not even a single district
is left without this problem, and we have
o provide water for the enmtire district.
That is why I asked our hon. State Fin-
wice Miinster to grant a minimum  of
. 50 crores for this particular purpose
lone—because water is one Of the mnecess-
lies. Without water we cannot live, with-
ut water we canont speak on the floor of
rarliament, without water we just canmot
ull on. That is ‘why, Madam, 1 request
1¢ hon. Minister to grant Rs. 50 crores
s was asked by our State Government
st 15 days ago, and I hope the hon.
inance Minister will take the entire res-
>nsibility of providing Rs. 50 crores for
is particular item alone, because your
‘others are suffering there for the past
ree years. If you ask ady child there
der five years of age what is rain, he
Il say, I do not know. Such a kind of
pation is prevailing in Maduras city, there
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is no water at all.

I do not say tha; our hon. Minister is
misleading the House.
age—but he will not agree--he has conven-
iently forgotton certain facts.
months back when I was speaking on the
same floor, I wanted rice for our State
and requested our State Minister to send
one lakh tonnes for our State. He said,
your State Government has not asked. I

Because of his.

Just two-

showed him the papers—a book coataining.

24 pages-and I had mentioned the dates

also, when we asked for rice, when I met’

our hon, Minister for Agriculture, when
we met the Prime Minister, and also we
submitted a memorandum to the Prime
Minister with the signatures not only
of the ruling party members of my State
but also the ruling party at the Centre, nam.
ely, Indira Congress or National Cong-
ress—whatcver may be the name—and we

submited our memorandum to the hon..

Minister asking him to send rice for our
State. He has stated, I have not received
any letter from your State. 1 told him
that I had already sent some letters. To
my surprise, while I was going through
the proceedings of Lok Sabha—it is not
good on my part to reveal it on the floor

of the House but, anyhow, if I do not |

mention it, definitely I will be failing i
my duty and so I am tempted to mention
it—1I found that when one Member asked
why they have not sent rice to Tamil
Nadu, he replied, “They have not asked
me anything so far.” Just two days back he
replied like that. And such a very good
Minister,

THE VICE-CHAIRMAN (SHRIMATI

MARGARET ALVA): Perhaps you ask--

ed some other Minister—not him.

SHRI R. MOHANARANGAM: No.
He was there. Unless and until I have
the entire facts or am appraised of the
entire situation, I will not come and spedk.

here. He is a brother from our neigh-
bouring State,

SHRI PATTABHI RAMA RAG: Bu:
what have I to do with rice? Madam, 1
don’t understand what he is talking about.

SHRI R. MOHANARANGAM: 1 said,
one of the Members of Lok Sabha, just
two days back, asked you to send rice-
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for Tamil Nadu State. You have saia
that the Government of Tamil Nadu have
not sent any letter to you so far.

THE VICE-CHAIRMAN (SHRIMATI
MARGARET ALVA): He sends only the
money—he does not send rice, That is
~some other Ministry,

SHRI R. MOHANARAGAM: Rice
from the Central pool.

THE VICE-CHAIRMAN (SHRIMATI
MARGARET ALVA): Rice is not his
Ministry—it is some other Ministry. He
can only send money,

SHRI R. MOHANARANGAM: This
Minister has replied. It wag the Appro-
priation Bill in Lok Sabha. 1 have seen
the name also. I I am somewhat mista-
ken, 1 stand corrected, but I have seen
the debate, That is why 1 am telling
him. Anyhow,, Sir, you were not there?

SHRI PATTABHI RAMA RAO:
In Lok Sabha, Madam, there
were a number of issues raised.
I replied 16 eacH  ‘issue as far as
1 could. But there was pot much time
left and the Deputy Speaker did not allow
me to speak at length. He particularly
said, you reply only to ooe point each of
each Member and not more than that. So,
1 do not remember if I said it. But, it
was on the basis of information supplied
by the Department that I spoke.

SHRI R. MOHANARANQAM: Do you
agree?

THE VICE-CHAIRMAN (SHRIMATI
MARGARET ALVA). He will answer at
the end. .

SHRI R. MOHANARANGAM: I may
not be knowing that much English. But
when 1 was going through the proceedings
just mow, this is what I found; or they
- might have wrongly printed it. Anyway,
.1 request him, through you, Madam, to
send pufficient quantity of rice to our poor
State, viz., Tamil Nadu. And we have
asked for fundg for water. Just now not

only the people of Tamil Nadu are suffering

for want of water, even in the forests
animals are suffering for want of water.
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We have asked for Rs. 40 lakhs for this.
They have agreed to give Rs. 20 lakhs.

Since we have to protect our animals also,
I ask him, through you, to grant us Rs. 50
lakhs. I do not know what he is going
to do about it. '

While I am at it, I come to the maia
point of the Sri Lanka people. Though it
is a separate issue, I have to link it up
with financial matters in respect of persons
who are coming from Ceylon to Tamil
Nadu. They will not come to Uttar Pra-
desh, Bihar, Orissa or Madhya Pradesh;
they will come only to Tamil Nadu, their
motherland, not their native land, When
they come with some materials and com-
modities, there is a ceiling beyond which
they cannot bring, say, goods worth Rs.
5,000. On totally compassionate grounds
and on humanitarian grounds, they should
be allowed to bring whatever they can
from that country to our State, Tamil
Nadu. There should be no ban om them
and they should not be prevented from
bringing things from Ceylon. 1 request
him’ to give permission in this regard tc
persons coming from Ceylon to Tami
Nadu.

And next one is coal jsupply, We art
depending on the thermal power stations
(Time-bell rings) Only five minutes
have taken.

THE VICE-CHAIRMAN (SHRIMAT
MARGARET ALVA): No, you hay
taken seven minutes.

SHRI R. MOHANARANGAM: Ar
out of these seven minutes; fhea-%a8 sw:
lowed three minutcs. ANl right, within tv
minutes, I will finish,

As 1 was saying, we are depending i
our thermal power stations. We canp
improve our industry. We are alreary
backward. We are already 30th in resp
of being backward. That is what ¥y
would find if you go through the list. St
a backward State should come up. 1|
until and unless we get sufficient quan'
of coal, we cannot come up. Therefore
request him to give us grant for Supply
coal. Previously they used to give 1
wagons, but now it has been reduced
500. .
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IShri R. Mohanarangam}
Next the Master Plan for developmoent

of our State. A question was asked last

year and the Minister of Tourism and

Civil Aviation ¢a‘d that a sum of Rs. 25

crores was Sanctioned for development of

Rameshwaram, Mahabalipuram and Kanya-

kumari. When 1 asked him again, he

replied the same. He said that within a

vear it would be taken up. Out of Rs. 636

crores, he can afford to give us Rs, 25

crorels for this scheme.

Some frieng asked about the Vizag steel
plant. He does not kmow what would
happen to Vizag. He happens to be a
Minister from that Place. He may be
doing certain things for the Vizag steel
plant, but the Salem steel plant which
was sanctioned some 20 years ago has
been converted into Salem rolling mills, T
request him to spend Rs. 100 crores for
development of Salem gtéel Plafits “Then
only Salem will come up; my State will
come up.

With these words and with the blessings
~of onr Minister, I conclude my speech

A TmmE  gww  (far)
qElEar, § omiwomR faw qo 4
1 grda FA & fa¥ @gr gAr §

Td4  H§ @ AL F gTH AR
w1 emA wFtwy @ wafgg §

3faa M w581 AT § W I9
A AW &1 AT 1487 TR WL
SAQT FO AT BIAIN FIAT )

agrear, a8 fafaqe 2 fr gux
% g AP § M wsy F fad

wrAegE 2EqC § @ % fay g
330 S £ wiw f2a ¥ s Wiy

Y, AT AT @ T4 FfEe
g arg W a3t & v grard
AT W@ g A IW A wW AT
7 st $Ad 75 &, Afew for 9 18
araggw g B & agdr gf S
FH FTHR AR F A a¥ss g
FIAT MM FAF F agf GFa
at xIA FgT T qEEI D
FEIT @ | T FAT T|@ar F oA
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SHRI V. C, KESAVA RAO (Andhra
Pradesh): Mr. Peputy Chairman, Sir
1 rise to support this Bill. Before going to
the other points, I would like to bring
some facts to the notice of the hon. Minis-
ters.

Sir, recently there was a havoc from
the floods in Andhra Pradesh, About of
persons died and nearly 5 lakhs of acres
of paddy cultivation has been affected.
In addition to this, thousands of cattle
thave also died. This Thappened in the
districts of Karimnagar, East Godawari
Wesy Godavari, Krishna ang Guntur of
‘Andhra Pradesh. Sir, the farmerg there feel
it very difficult to transplant their paddy
fields because most of the transplantation
has been destroyed by those floods. Now,
they have to retransplant them They havs
to get seeds and they have o get manurc
and they have to spend some money for
purchasing these things, For this purpose,
the banks should conre forward to give
Joans as early as possible. Not only
this, Sir, the State Government as
well as the Central  Government
must come forward to  help  these
farmers to retransplant their paddy fields.
in some fields, sand also has gone into,
and the removal of sand from these fields
alo involves a ot of expenditure. So, for
all these purposes money is required. And
specially these cultivators would not
have so much money to spend for this
damaged crop.

Sir, I also request the Central Govern-
ment to depute a team to go and enquire
on the spot as to what is happening
there, what damage hajs been caused,
and also recommend to the Central Go-
vemmment some grant or some assistance
to the cultivators.

Sir, coming to another point, it is well-
known that the Vizag steel plant has been
started. This steel plant has been start-
ed because of the sacrifice of Potti Sri-
ramulu and others. And I do not know
when this project will be completed.
The allocation to this steel plant is very
meagre. This year, T was told that the
allocation is only Rs. 178 lakhs, amnd
this is sufficient just for six month; of
work. And after six months, I do not

know what the people and the engineers

working on this project will do. If more
money is allotted to this project—this
will be a paying project—this will start
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production in a very short time. So, I
request the Government to see that as
much money as it necessary may be
allotted to this factory.

Sir, the oher thing that I want to men-
tion i about the Ministry of Socital Wel-
fare. In this case there is an allocation
of Rs. 84 lakhs in the Budget. Under
this Ministry there are so many schemes
for services for children in need of care
and protection. Last year 1 approached
the Minister regarding some dejtitute
homes amd requested her for sanction of
grants. But all through she was comp--
laining that there is no money and hun-
dreds of institutions fhroughout the
country have applied for grants. In the
beginning the Ministry wrote to all the
States not to send any applications for
grants for these destitute homes. But
after some time they got some money
and they asked all the States to send the.
applications. When they sent the appli-
cations to the Ministry they were not able
to sanction money for all these insti-
tutioms. (Time Bell rings) Once a desti-
tute home is started unless the Central
Government and the State Governments-
come forward it is impossible to run
these institutions. Sir, in these destitute
homes the Central Government spends-
only 45 per cent of the amount and ‘the
State Government spends 45 per cent and
managements spend the balance. i, e,
about 10 per cent, But in these cases
also even when the Central Government
sanctions the money, the State. Govern-
ment is not sanctioning the amount, 1
know one institution about which
I wrote to the Minister informing her-
that the grant sanctioned by the Central:
Government is not being given to the
institution in Andhra Pradesh from
October 1982. I do not understand the
policy of the State Government if sanc-
tioned amount is not given how these
institutions will be run. (Time Beh-
rings) So, 1 request the hon. Minister-
that these institutions, especially the-
destitute homes should not be made to
suffer. So they must be sanctioned as
much money as is required. In addition
the State Governments are also spending,
and we are spending omly 50 per cent of
the amount that i required for these
institutions. In this connecion, Sir, the
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Ministry of Social Welfare should take
care to see that all these institutions,
these destitute homes, should be given
grants and they musf be encouraged to
run them properly. Thank you.

MR. DEPUTY CHAIRMAN: Shri
Ajit Kumar Sharma, not here.

SHRI GULAM RASOOL MATTO
(Jammu and Kashmir): Mr. Deputy
Chairman, Sir, sitting Jate today in this
House, 1 begin to think whether, all
of us who are sitting here and have made
certain observations, are doing some-
thing for our country or our own States.
Is it not an exercise in futility becaus:
we are talking something when the con-
cerned Minister here is the Minister of
Finance? We have raised issues pertain-
ing to other Ministries. So, 1 would beg
of the Finance Minister that in order to
do a little justice to us, who have sat
late to pass this Bill, the points made by
us should be sent by the Ministry of
Finance to the comcerned Ministries for
their consideration and the Member con-
cerned should get a reply from the con-
cerned Ministry that his point has been
considered. It is not necessary that all
the points made by the Members will be
accepted but we will have the satisfac-
tion that we have sat late and we have
done something for our people and we
have raised certain points and those
points have been taken note of.

Sir, coming to the Appropiation Bill,
1 would like to point out that it is only
three months back that we passed the
Budget. And the Appropriation Bill
(No. 4) has come to us now. The total
amount involved is Rs. 636 crores. 1
remember, I was in the library amd T
found that our total budget for the
entire year of this country 25 years back
was only this much what our Minister
has come with the supplementary Appro-
priation Bill. So, we must be given an
opportunity to understand, to realise—
as Mr. Morarka correctly pointed out—
as to why a particular expenditure was
not envisaged at the time of budgeting
and why with!n a short span of 3
months, the Minister has come with an
Appropriation Bill. I can understand an
Appropriation Bill can come at the fagend

- ea w '
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of the year because some expenses may
have overlapped; but I cannot under-
stand, in a matter of 2 or 3 months, an
Appropriation Bill has come,

The second point 1 want to make is
that out of Rs. 836 crores, a sum of
Rs, 299.96 crores is cbming from some-
where which has pot been made out by
the Minister, He has-sald in hig statement
that out of Rs. 636 crores, Rs. 300 odd
crores have already been realised or go-
ing to be realised. But how 1Is he going
to realise this amount? 1 would take this
cue that he wants deficit financing to the
tune of further Rs. 30 crores. The mid-
term appraisal has beem laid on the .
Table of the House and we hae not seen
it, but we have read in the papers about
it. Our economy is not in good shape.
Mr. Minister, this further dose of deficit
financing will only increase the inflation
which is eating into ouy vitals.

Now, Sir, the appropriation with
regard to which he has asked wus to
provide money, is on various accounts.
For instance, for industry, he wants Rs.
25 crores. Now, Sir, Rs. 24,000 crores
have  been invested in the public
sector in  the  entire  country and
out of that, only Rs. § crores have been
invested in the State of Jammu and Kash-
mir. [ do not know; when certain bicker-
ings of Centre-State are coming up, such
things do crop up. After all, Central kitty
is of th2 entire country. If on one accowmt,
that is industries to be set up in various
States, out of Rs. 24,000 crores, we get
only Rs, 5 crores, we have reason to ask that
we want more allocation and more funds
for investment in other sectors if it is not
possible for them to invest for the indus-
try. The Minister has stated that for the
Department of Power, he wants Rs. 50
crores. Now, we in Kashmir have been
crying hoarse and impressing upon the
Government of India that we have a
potential of producing 10,000 MW of elec-
tric power from hydro electric projects,
Water is plentifully available there. Only
the question is of investment. Now, if
the Government of India is not in a posi-
tion to give money for generating this
10,000 MW of power, which will be of
a perennia] and coniinuoug nature, and
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wil] more than offset the deficit in the
entire northern grid, the Minister should
advise us, that he cannot provide wus this
money but that we can raise  money
through other sources, through Interna-
tional Monetary Fund, through World
Bank or other funds to provide for funds;
the potential has to be exploited, the po-
tential of 10,000, MW of power, which is
available here, And 1 would like the
Minister to kindly see to it that this is
taken advantage of,

The Minister has gtated that Rs 23.3
crores arg to be invested in television
works. 1 have beey crying since I came
here 18 months ago that we in Kashmir
desire a feed-back so that the entire Coun-
try knows whay Kashmir is. For this,
small vans costing a crore of rupees or
so have to be stationed in Kashmir which
wil] take pictures of thc beautiful places
of Kashmir and feed them back on the
national hook-up so that the entire country
knows what is Kashmir. I would like to
know from the hon. Minister whether out
of this Rs, 23.3 crores, anything has been
earmarked for such a scheme like that.

SHRI HAREKRUSHNA MALLICK:
At least Rs. six croreg should be earmark-
ed,

SHRI GHULAM RASOOL MATTO: I
have also to mention one point in regard
to tax reforms. Mr. Minister, a lot of
questions have been asked Here about gax
evasion. Tax evasion will be there, I
must say, unti] and unless tax reforms are
introduced, Even a person who earns
Rs. 5,000 or Rs. 6,000 or Rs. 10,000 can
take home only Rs, 2,000. He is bound
to have an inherent initiative for tax eva-
sion. That is why, T would say, there is
an urgent need for tax reforms. I am very
glad—thofigh T do not belong to thaf party
—that Mr, Rajiv Gandhi, in a recent semi-
nar on tax reforms, has made certain
constructive suggestions in regard to tax
reforms. I would like the hon, Minister
to kindly consider the various suggestions
on tax reforms put forth by Mr. Rajiv

Gandbhi in that seminar and come out with-

a Bill so that people have no initiative for
tax evasion, have po incentives left within
themselves for tax evasion. Mere raids

will not help. Tax raids will not help.
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This may amount to just one per cent or
so. Unless the whole structure is changed
and unless some disincentives are intre-
duced in regard to tax evasion, nothin
will happen.

Sir, last but not the least, because the
time constraint is there, T would like
make a request to thé hon, Minister, He
has earmarked some mcney for the cdi-
cation department also. Now, in Kashmi,
we have got 70,000 ediicated Gneniployed. ¢
But our Chief Minister who went to Cat
cutta the other day told me on his retum
that in West Bengal, there are 70 lakh
educated unemployed. When we see this
proportion, when we see this magnitude
we can say that we are better off the
Wes¢ Bengal. A concerted effort has to
be made, how this problem of educated
unemployment can be solved. For this, the
whole education system hag to be changed
If we go on producing graduates and post

graduates, MAs and so on, we will bt
reaching nowhere. The entire educationd
system has to be changed. I wodld 1

quest the Government to take steps in this
connection,

My last point is in regard to the rural
water supply scheme and agriculture. He
has asked for certain allocations ip regard
to this. In regard to the rural wate
supply scheme, we need money and we
would request generous help from you, In

. regard to agriculture, we are short in oi-

seeds. But from time immemorial, Kash
mir has been producing oilseeds betwesn th:
months of February and May, when we
will be sowing paddy in our fields else
where. Now, some climatic changes haw
taken place because of which oilseeds crop.
in the last five years counsecutively, has
failed. We are not getting good resuls.
Some sort of research has to be done by
the Agriculture Ministry in this regard as
to why this oilseeds crop has failed in
Kashmir and what remedial measures are
needed, what type of seeds are needed,so
that the production of oilseeds can be in-
proved.

Sir, with these obscrvations, I would
conclude and T would say that there is no
alternative for us but to accept this
Appropriaticn Bill, Thank you.
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zqa wel ¥ gy & fafagm
(demr 4) fagaF 1983 W g3

& gAY FLWTE
MR. DEPUTY CHAIRMAN: Hon’ble
Minister, please.

1 fazeqa AEavia wya
(warerg) : sNwq, Td AgeEq fre
9 feaFad &5 g1 &, Afw faie &=
# geeg uaaee § |

SHRI SYED SIBTEY RAZI (Uttar
Pradesh): The whole Opposition is ab-
sent.

sadta Fg faww @ wsq A&y
ST ®ET AW UF) qgarala
ngizn, @Ay UsIIESEr FNEr Ay
wg Hifenr g & @ Oy @ ¥
Jgr FEd £ B o®Iw # oagmay
FET AT | WS AT WA
Frfoy, ¥ wgaq faww 93§
¥ agw g1 wWr g, Aafwa f{ady aw
& JAIAATT gIy, UF WY Jql, Sufeuy
T E | THY WY W] AN gE
g & gaar & wig, 3w & ufa
fatilt et &7 Fr foeRard &

MR. DEPUTY CHAIRMAN: They

must be busy in some other importanta
thing.

DR. (SHRIMATI) NAIMA HEP-
TULLA: (Maharashfra). Can any thing

be more important than the Appropria-
tion Bill?

MR. DEPUTY CTHAIRMAN? According
to their light, may be.

SHRI SYED SIBTEY RAZI: Sir, the
Opposition is interested in misappropria-
tion, .

DR (SHRIMATI) NAJMA  HEP-
TULLA. They gtay in the House to mit-
appropriate the time of the House.

SHRI GHULAM RASOOL MATTO: 1
have appropriated to myself the leader-
ship of the Opposition.

SHRI PATTABHI RAMA RAO: Mr.
Deputy Chairman, Sir, I am Hapfy that
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ten hon. Members of thi; HouS% MWiVe par-
taken in this debate and 1 am most thank-
ful to every one of them for all the sug-
gestions they have made and [ shajl bear
in mind all the suggesfions, In view of
“BEmble to
give a reply to every one on every thing,
but I shall try to give as much as possible
in the short time,

Mr, Morarka wanted a table showing re-
coveries and receipts to be included in
the background. The ™ details are there al-
ready. Actual recovery of short-term loans
for manures and fertilisers is Rs, 42.5
crores, loan to DDA recoverable within
the year is Rs 4 crores foreign aid for
National Dairy Devélopment Corporation
is Rs. 0.4 crores, making a total’ of Rs.
46.9 crores. He agmin wanted more details
of certain items, He mentioned about the
Paradip Phosphates C8mpany and the
company’s revised cost éstimate T5 Rs.
375.28 crores. This is under considera-
tion. This is for the entire project, Sup-
plementary Grany of Rs. 28 Crores just
now given is for the expenditure in the
current year. Then  he was ghggesting
some ideas about subsidy for backward
areas. The schemé was originally to cover
101 districts or areas. The revised scheme
will cover 246 districts, Under the earlier
scheme the subsidy was generally 15 per
cent, subjecy to a maximum of Rg 13
lakhs, Now there are three types of dis-
tricts, depending on industrialisation. For
non-industry districtsT the subsidy is now
25 per cent and with a maximum of Rs. 2§
lakhs. Regarding field channels, about
which he mentioned, {he irfigation poten-
tial created is 29.1 million hectares; the
potential utilised "i§-24.3 million hectares.
The 1ag is about 48 million hectares.
One of the main reasons for tKe lag is
Jack of feed channels connécting the main.
The target in the budget estimateg for
the curreny year ig 13 lakh hectares, The
supplimentary grant of Rs, 25 crores will
cover an additional area of 2.5 lakh hec-
tares, Again, Sir, he wanted ;Fe reasons
for the ircreased provision for The Vizag
steel plant. Actually, the other friend here
who had spoken, Mr. Kesava Rao, said
that for the Vizag steel plant enough
money is not given and more hag to be
given, There is a controversy here between
the two. T am in between them, to be
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SHRI PATTABHI RAMA RAQO:; Mr.
frank with you. Acfually, the additional
provision of Rs. 150 crores now sought
is on the basis of the progress of work
as assessed nOW, The Pprogress and re-

quirements are reviewed from time to time -

and ‘so, as and when required, We Thave
to give them funds, Otherwise there will
be unemploymen; ang there won’t be
sufficieny progress and the project may not
Nme up as targeted, He also mehtioned
about the poor performance of the public
undertakings. A number of steps are pro-
posed to be taken to improve the perfor-
mance of the Public undertakings. About
the Heavy Engineering Corporation, steps
have already Been tikéh to increase pwo-
duction like improving fhe order Book
position, removal of bottle-necks improv-
ing technology, production  planning, con.
trol, etc.

He mentioned abouy DTC also—why so
much loss is there and WXy we should
provide Rs. 5 crores, The question of
revision of fares is under the considera-
tion of the DTC, and unlesg this revi-
sion of fares is ddne, it is difficult to meet
the losses,

.. (Interr2ptions) . .

MR. DEPUTY CHAIRMAN. He asked
how long you will take To decide.

SHRI PATTABHI RAMA RAO: It
is not a question of allocation. The DTC
must let ug know..(Interrupfions).. It is
no¢ a questiom of allocation. They must
let us know their own “postiion first, be-
fore any alfocation js made. Unlels Tie
fares are increased, (he josses Wil be
there. You cannoi be sibsidiEing ah The
losses, everywhere, of the DTC Mr,
Morarka also raise® certain other points.

DR. M. M. S. SIDDHU (Uttar Pra-
desh): THe question he rafsed was, how
long you would take to decide, That is
the main thing.

SHRI PATTABHI RAMA RAO: 1
cannot assure How long it wifl take be-
cause it dependg on the raising of fares.
They must raise the fares and try (5 say
what is their real loss.. (Interruptions) . .
1 am replying what I feel. If there is any
difference, you may raiss it later on by
writing a letter. (Interruptions).. Please
do ‘not" disturb ‘me, Sir, )
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SHRI HAREKRUSHNA MALLICK:
We are nott disturbing you.
‘ . . (Interruptions) . .

sy qredr WigA faaw o e a1
wgi § 7 9T ww g ! F WA
¥ gAST FarT gaqd ® fqw wwm o
oy wer ww e AR UfqE
frar ®et waTs ¥ WE, gfaa

SHRI PATTABHI RAMA RAO: Mr.
Morarka also raised certain other points.
(Interruptions) ..These are outside the
purview of the  present Supplementary
Grants, Actually, if there are any levies
made, it wil] be looked into ang sorted
out.

.. (Interruptions) . .

Tio Aey azx ‘ag fag : uF
fafAees Al €, 4 a6 A AT §

SHRI PATTABHI RAMA RAOQO: When
hon, Memberg were speaking, I never
raised my voice. But, if you go on dis-
turbing, I cannot make my speech.

DR. M. M. S_ SIDDHU. I wag reply-
ing to the interjection of the hon, Minis-
ter who was sitting next to you, not e
you.

MR. DEPUTY ' CHAIRMAN: Dr.
Siddhu, please allow him,

SHRI PATTABHI RAMA RAO: A
right, Mr. Deputy Chairman, Sir, you
kindly ask them to settle this Ts¥re Gut-
side the House between them.

MR, DEPUTY CHAIRMAN: There is
nothing 10 be  settled outside, These
thingg go on inside the House, |

SHRI PATTABHI RAMA RAOQ: Not
like this. Then I get ¥Tstiroed:

S A wiga fom o weE
ST R AGT F IR ATE ¥ AAMW
aAgFIT Wr g |

CI-EL SR
Fare /g1 Azt @ gy feeed
FIIE F

T WA VG ¢ HG TF 1T

| REEEN

.. (Interruptions) ..

i
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" SHRI PATTABAHI RAMA RAO: Sir,
I am trying to meet as many points as I
can based on what they have said.

MR. DEPUTY CHAIRMAN: You are
doing very good...

SHRI PATTABHI RAMA KA&O. Sir,
Shri Vishvajit Prithvijit Sttgh wanted eco-
nomy in non-Plan expénditure and reduc-
tion in the géstatidn periods of projects.
Government are well aware of these re-
quirements, Non-plan expefiditure is re-
stricted to the minimum, but the hon.
Member ghould remember that a large
part of non-Plan expenditure is on de-
fence, obligatory payments like interest,
statutory grants to State Governments
subsidies on essentia] articles, maintenance
expenditure and assets aircady created.
They cannot be avoided, The hon. Mem-
ber also raised certain issues local™ 1o
Maharashira which do mnot directly arise
from the present supplementary Demands,
which the Jocal Government musg Ssort
out, not the Centre,

Shri Nirmia] Chatlerjee said that Sup-
plementary ‘Grants of about Rs. 300
crores will add 4o the deficit and will
lead o price increases, The Suppiemen-
tary Grants are presented ag requir¢d by
the Constitution to meet additional ex-
penditure under ceértain grants, The deficit,
on the other hand, will depend on other
factors like improvement in taX and non-
tax receipts, savings, under other grants
etc. Hence it is not correct 10 assume
that the Supplementary’” Grants will by
themselves add ;o the deficit.

As regards the price levels about whith
he mentioned, the hon. Finance Minister
has made a detafled statement on Totn
August outlining the steps takén. Tn this
connection, Sir, I must also mention from
what I have noted here. He was saying
that colour TV sets and videos and other
electronic gadgets are being given certain
concessiony, and that they  are Iuxury
goods, We feel it is really necessary 1o
\give these concessions. He thinks they
are all luxury items I am sorry for his
thinking like this. They are necessities to-
day. Unless we have the video, the TV
and the radio, masg communication can-
not be there, People in one part will not
know what is happening in the other part
of ihe country. So it is necessary, We
feel they must ve made cheap by reduc-
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ing, taxes. If they think that we will lose
money, that is wut 0, ag the Minister in
charge. . .. (Interruptions)

SHRI HAREKRUSHNA MALLICK:
He is putting the cart before the horse.

SHRI PATTABHI RAMA RAQ: There
is no use saying that. I am not putting the
cart before the horse. (Interruptions)..

MR, DEPUTY CHAIRMAN: Piease
do not disturb him.

SHRI HAREKRUSHNA  MALLICK:
The Government should have a sense, 1
sm making a poini,

SHRI PATTABHI RAMA RAO: 1
may be permitted to gay what T feel

SHRI HAREKRUSHNA MALLICK:
If that is so, I should also be allowed to
say what I feel like saying. :

MR, DEPUTY CHAIRMAN. Mr,
Minister, you do not go into details so
much, They do not wint to [istett, That
is the problem, ; -

SHRI PATTABHI RAMA RAO: Whe-
ther they want it or not, I must go on
record. Let them not bother; if they do
not want it. 1 am exposing them. That is
the whole trouble, That party itself thinks
that it ig people’s party. I want to say
they are not. The way they have expres-
sed, what they are saying, shows they are
not interested in the common man. That
is what I want to say., That is how they
want to feel the people.

And they feel that revenue wil| be redu-
ced by reducing taxes. It is not a fact.
As the Minister in charge, T may tell you,
Sir, that by reducing the duty we are try-
ing to stop black-marketing. When those
instruments could be got at cheaper prices,
nobody would go to black-market and pur- -
chase thesz things. So, it is not a fact:
that by reducing taxes of these gadgets we.
will be losing money. It is not so. Smug--
gling will also get reduced.

Mr. Nirmal Chatierjec has also referred
to the fertilizer subsidy and said—curious
enough—that it helps multinationals. If he
is really interested in the farmer, he should
not have made that remark. From what
he talked about I could only think that he
is not interested in, the farmer, but he is
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trying to politicalise the issue, as the Fm-
ance Minister the other day said about him,
He was criticising. And I entirely agree
with whatever the Finance Minister has
said, and now he has proved it by talking
like that, And what the Finance Minister
has said was absolutely correct, He thinkg
that the imports will benefit multinationals.
Fertilizer imports are decided on the basis
of actual requirementg and consumption,
on the prevailing international prices, If
they are sold at cost price, our farmers
cannot afford to buy fertilizer, and the ferti-
lizer consumption and use will decline and
this will seriously affect the food produc-
tion, Thus, the subsidy is for the benefit
of our farmers and not for the multina-
tionals.

Mr. Nirmal Chatterjee also asked why
the Plan expenditure should include the
revenue expenditure, Vital programmes
like education, health, family welfare, etc.
mainly involve revenue expenditure. Ope-
ration and maintenarnce of projects during
the Plan period also involve revenue ex-
penditure, Similarly, all grants, even if they
are for capital formation, are treated as
revenue expenditure. ‘The Plan itself has
recognised the need to have revenue expen-
diture.

Then 1 come to the point raised by
Shrimati Ratna Kumari, She was mention-
ing about the need to make more efforts to
solve the drinking-water priblem, to expz-
dite irrigation projects, the NREP, etc.
Government is keen to expedite these im-
portant programmes and are ip touch
with the State Governments who execute
these programmes,

As for drinking water, T may, however,
point out that during the first three years
of the current Plans more than 1 lac prob-
lem villages have been provided with drink-
ing-water facilities, while in all the earlier
Plans (Interruptions)—please hear mé—
the total number of villages covered were
only 95,000,

SHRI HAREKRUSHNA MALLICK:
Sad record.

SHRI PATTABHI RAMA RAO:; In the
Sixth Plan, 2.31 lakh villages are pro-
posed to be covered.
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Then I come to Mr. Ramanand Yadav
who made 3 long speech. (Interruptions)
Yon don’t wany me to reply to him?

MR. DEPUTY
please go on.

CHAIRMAN: You

SHRI PATTABHI RAMA RAO: He has
spoken for the sake of what he wants and
for the information of all the Members.
Similarly, whether he is there or not, I
will reply to him. (Interruprions)
Ramanand Yadav drew attention to the
price rise, implementation of the Gandak
project, natura] calamities in Bihar, shift-
ing of public sector offices from Bihar to
Delhi, payment to sugarcane growers, etc.,
which are not directly connected with the
supplementary demands. As I have al-
ready mentioned, the price situation is kept
under constant review, and as [ said the
Finance Minister has recently made a state-
ment on this subject which is self-explana-
tory and which is quite exhaustive,

Ag regards floods, according to infot-
mation avaiiable, nine districts of Bihar
are affected by floods. The State Govern-
ment is taking all possible measures to
render relief, The State Government has
a margin money of about Rs, 13 crores for
this purpose.

Then my good friend, Mr. Mohana-
rangam, made a number of points which
are not relevant actually and which are
mostly State subjects. The one thing that
he said was that 1 was a Minister in
Madras State. It is a fact. Actually I
started my career there (Interruptions)
He mentioned about supply of rice, the
Master Plan and allowing Tamils from
Sri Lanka to bring whatever they want to
bring from that place, adequate provision
for the Salem Steel Plant, etc., etc, He
also mentioned drought relief to Tamil
Nadu. 1 would like to inform the hon.
Member that in the current year, we have
released Rs. 30 crores to the State as ad-
vance Plan assistance. The State Gov-
ernment has a margin money of Rs. 17
crores. The State Government has also
been recently extended a short-term as-
sistance of Rs. 20 crores 1o tide over
tempordry financial difficulties. That way
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the Finance Minister has been a ljttle par-
tial to Tamil Nadu.

Mr. Ram Naresh Kushawaha—] am
not able to pronounce his name—referred
to natural calamities-in Bihar and the
implementation of the Gandak project. I
have already given the available informa-
tion on the floods in Bihar, etc. The
Gandak projects is exscuted by the State
Government. The Government of India
are in touch with the State Government
regarding the implementation of various
projects. The hon. Member also referred
to the release of drought assistance to
Uttar Pradesh. I may mention that there
is a procedure laid down for this assistance
and any assistance found admissible to
State Government is given to them.
Mr. Xesava Rao referred to floods in
Andhra wherefrom I come, and allocation
for Visakhapatnam Stee! Plant, welfare of
children under poor homes, etc. etc. 1
have already mentioned about the Vizag
Steel Plant. Regarding the other things,
these are State matters and we cannot do
anything. The State alone has to look
into them. According to some since the
State is in the hands of Mr. N. T. Rama
Rao of Telgu Desam and they think he
will bring the heaven down. Let us sec
that. | |

SHRI V., C. KESAVA RAO: It is a
Central scheme, it is not a State scheme.

SHRI PATTABHI RAMA RAO: And
then Shri Mato has given a good speech.
He has made some points. He thought
that the difference between the gross
expenditure and not expenditure is defi-
cit, This is not correct. He  als
referred v OB van for Srinagar-
TV, etc. There is no provision for OB
van in the ‘TV expansion scheme. As re-
gards the other things he mentioned,
thought is being given. I think he made
a suggestion that wherever other Minist-
ries are concerned, these things may be
referred to them, and they should reply to
the Member concerned. T shall certainly
bear in mind and try to do so. And then
Shri Rudrapratap Singh supporfed the Bill
and I am thankful to him. I am thankful
to all other honourable Members who took
part in this debate and for supporting the
Bill. He also mentioned, and one or two
other Members also mentioned ahout DTC
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tariff increase. The Finance Minister has
wrilten to the Minister of Shipping
and Transport about DTC tariff and I
hope that problem can be sorted out. On
the whole, I am thankful to all the Mem-
bers and now I would request that the
Bill be returned.

* MR. DEPUTY CHAIRMAN:. Thank
you very much. I think after such an ex-
haustive reply...

SHRI HAREKRUSHNA MALLICK:
fust one minute, Mr. Deputy Chairman.
It is time that we made certain things
which really benefit the nation. Only re-
cently the Minister of Finance gave us
some idea about the state of the economy
and the price situation. We have to see
that the money allocated in the Budget is
usefully spent; we have to monitor and
seée how the money goes and how it is
spent, whether it is benefiting the nation
or not. In this context it is time all the
Ministries, especially the newly created Mi-
nistry of Environment, should see that
there is a board or a corporation for the
Chambal Valley Development and corres-
pondingly there should be similar port-
folios in the three States of UP, MP and
Assam. We must have some authority to
look after the slums and cities and un-
less we control and command the garbage
waste and sewerage waste, we cannot en-
rich this country. All the waste is going
to the sea now. We have to see that the
waste is shoved under the soil so that we
can start a green revolution, do that we
can achieve economic revolution which
will benefit the countrv as a whole. We
must monitor everything.

MR. DEPUTY CHAIRMAN: All right.
thank you.

Now, the question is:

“That the Bill to authorise pay-
ment and appropriation of certain fur-
ther sums from and out of the Con-
solidated Fund of India for the ser-
vices of the financial year 1983-84 as
passed by the Lok Sabha, be taken in-
consideration.”

The motion was adopted.

¢
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ANNOUNCEMENT RE. DISCUSSION
MR. DEPUTY CHAIRMAN: We shatl ! :
eshatl ON THE MANDAL COMMISSION

now take up clause-by-clause conmsideration | REPORT

f the Bill.
of the Bi MR. DEPUTY CHAIRMAN: I have to

inform Members that the Business Advi-
; sory Committee, at its meeting held today,
added to the Bill, the 22nd August, 1983, recommended that
the discussion on the Report of the Back-
. ward" Classes Commission, popularly

Clause 1, the Enacting Formula and the known as the Mandal Commission Report,
Title were added to the Bill. be held on Friday, the 26th August, 1983.

Clauses 2 and 3 and the Schedule were

AT GET F7 FEATEY 24 A0G, TEARF
11 I Mrq: gF ® T AR TG
The House then adjourneq at
thirty-seven minutes past eight of

the clock till eleven of the clock
The question was put and the motion was on Wednesday, the 24th August,

adopted. ‘ 1983,

SHRI PATTABHI RAMA RAO: Sir, I
beg to move;

“That the Bill be returned.”
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